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Applicant through Shri n.C.Vashist, Counsel•

At tha request of the counsel fo^
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OA/TA/RA/CCP No. BU 1991
Amar Chand Shri n.C.V/ashisht*
APPLICANT(S) COUNSEL

DalH Adfnn»& Ors>
VERSUS

RESPONDENT(S) COUNSEL

Orders

11-4-91.

AppUca()t through Shri H.C. tfashisht, Counsal.

The laarnad counsal for tha applicant

atatas that he does uiah to pursue the present

applicationy and ha wants to withdraw the

same iith liberty to file a fresh application.

The prayer nade by hi* is allowed. The appli

cation is dismissed as withdrawn with liberty

to file fresh application in accordance w ith

law.
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Vice Chairnan


